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AT FHTL AT, TET TLTHAF sAterrr (Favom)
MINISTRY OF RAILWAYS
(Central Railway)
CORRIGENDUM

(In Regard To E-Gazette Notification No. 5681 Dated 18" December 2025, The Para Mentioned Below Should
Be Treated As Corrected Details In Previous Notification)

Mumbai, the 29th April, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 2196(E).— Whereas, by the notification of the Government of India in the Ministry of Railways (Railway
Board), number, S.0 2498 (E) dated 3™ June 2025 published in Gazette of India, Extraordinary, Part II, section 3 Sub-
section (ii), dated the 6™ June 2025 (hereinafter referred to as the said notification ) and issued under sub-section (1) of
section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008) (hereinafter
referred to as the said Act), the Central Government declares its intention to acquire the land specified in the schedule
annexed to the said notification for the purpose of execution, maintenance, management and operation of Special
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Railway Project, namely “Proposed Construction of ROB & RUB (10 Nos.) in lieu of Level Crossing Gates between
Igatpuri-Manmad & Bhusawal-Badnera Section of Bhusawal Divison” in the district of Nashik in the State of

Mabharashtra.

And whereas, the substance of the said notification was published in for Asst. Collector and Sub Divisional Officer,
Nashik in daily newspapers namely “Dainik Maharashtra Times” & “Dainik Lokmat Times” dated 01-08-2025

under sub section (4) of section 20A of the said Act.

And whereas, objections were received. Competent Authority has heard the objections and orders have been passed in

terms of Section D of the said act.

And whereas, in pursuance of sub-section (1) of Section 20E of the said Act, the competent authority has submitted its

report to the Central Government.

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred by sub-
section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in the schedule

annexed hereto shall be acquired for the aforesaid purpose.

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central government free from all encumbrances

SCHEDULE

Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
“Proposed Construction of ROB & RUB (10 Nos.) in lieu of Level Crossing Gates between Igatpuri-Manmad &
Bhusawal-Badnera Section of Bhusawal Divison” (LC 93A) in the District Nashik in the State of Maharashtra.

Sr. LA Survey Land Total Appioxi:ln Bore
No C Q Village Sub Name of Land Holders(s) as / an otal area ate Lan well/ Constru
ase s Tenure 7/12 to be . Trees
IName Division per 7/12 Gatt . Tube ction
No. System (Ha.) Acquired
No. well
(Ha.)
House:
Plinth | N
Shed
Cattle
Shed:
Cement .
Tamari
Sheets,
Steel ng-6
Angles,
Gangubai Tanaji Jadhav, Flooring
Mirabai Chadrabhan Dhikle, Toilet | GUave-
Vimal Bhausaheb Dhikle, 3
Other Rights Mahadu Water
Trimbak Jadhav, San.Sa.Kul Tank: Custard
Pimpri Saiyyad Stone Apple-
V.K.S.S.S.S0., Bank of Masonry 3
2 Indian Branch Saiyyad Pimpri Plinth
2 (As on 7/12 911/1 Area 1.56 Pipe Sintex Coconu
01202 | 3 . H.R.), Madhav Chandrabhan Line 4 Tank t-1
! 4 g, Nashik Dhikle, Sharad Chandrabhan 911 ! 3.81 0.14 Borewe Brick
£ Dhikle, Other Rights bank of 11 Masonry | Mango
& India Branch Saiyyad Pimpri Water -42
(As on 7/12 911/2/A Area Tank
1.12.50 He.R) Narayan Circular Jamun-
Bhausaheb Dhikle, Dilip RCC 1
Bhausaheb Dhikle, Other Plinth
Rights bank of india Branch Washing
Saiyyad Pimpri ( As on 7/12 Area: Grapes
911/2/B Area 1.12.50 H.R) Flooring |
Toilet
Septic
Tank: Siris-1
Circular
RCC
Cattle Babul-
Shed 1
Cluster
Fig-1
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Survey Approxim Bore
EAQ Village Sub Name of Land Holders(s) as / Land Total area ate Land well/ Constru
ase o 2 Gatt Tenure 7/12 to be Tube ction Trees
No. Name Division per 7/1 System (Ha.) Acquired
No. well
(Ha.)
Ramph
al-1
Ka.
Lemon
-2
Jujube-
1
Jackfru
it-1
2 Pipe .
01/202 . Venubai. Valu Dhi'kle, Lines Shllras—
4 Nashik Karbhari Valu Dhikle, 912 1 0.05 0.02 1 - Nec;m-
Pandharinath Valu Dhikle Borewe 1
11
House
Cement Rainzp h
Sheet 4
Varanda
Glaze
Tiles .
Cement Sltlag)ha
Sheet
Shahbad
Farsi
Toilet Cotcznu
Lz‘ihu Pandurang Dhikle, cher Bathroo Mango
01/202 ) Rights  Bhaga  Shivram m 15
Nashik Lokhande Sam.Sa.Kul, Bank 901 1 0.16 0.12
4 . Water Guava-
of India Branch Adgaon Naka tank 5
Branch Washing | Chiku
Place 1
Onion Lemon
Paddy 1
Field
Cowshed Karzan]-
Sandal
House wood-2
Shed Saag-1
Temple Neem-
Ota 2
4.02 0.28
Total (Ha.) (Ha.) - - -

[F. No. G197/ROB&RUB/Pimpri Sayyed/20E/Corrigendum]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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